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The 26th February 2019
No.- &R /3e10(31R10)—01—02 / 19-1776—In exercise of the powers conferred by proviso
to Article 309 of the Indian Constitution the Governor of Bihar is pleased to make the
following Rules to amend the "Bihar jails 'Dresser' cadre Rules, 2010" :-
1. Short title, extent and commencement. — (1) These Rules may be called “Bihar
jail Dresser Cadre (Amendment) Rules, 2019”.
(2) It shall extend to the whole of Bihar.
(3) It shall come into force with immediate effect.
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2. Substitution of subrule (2) of rule-9 of The Bihar jail 'Dresser' Cadre Rules,
2010. Subrule (2) of Rule 9 will be substituted by the following :-
"(2) For confirmation in the service satisfactory service will be essential in the
probation period."
By Order of The Governor of Bihar,
DIWAN JAFER HUSSAIN KHAN,

Joint Secretary-Cum-Director (Adm. ).
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